CENTRRL ADI INISTRAT IVE_ TR IBUNAL o
Bﬂm LORE BENCH DR

Second Floor,"'
© - Commercial Complex,
o Indiranadary
Hangalore-38._’

Dated‘ 1 MAR 1994
mppucmmm NO( ) 8/94 and 197 to 206 of 1994,

MPPL ICANTS:M.Jagadewsha and RtSPrNDENTS Dlrector of . Census Operatlc

gm*

To..'

"1, "Drl.M S.NagaraJa,Advocate,No 11 Second Floor,

First Cross,SuJatha Complex Gandhlnagar B'lore-9.

2. - The Director of Census Operatlons In Karnataka,
No.27/1, Mission Road,Bahgalore~560027.

3¢ . . Sri.M. Vasudeva Rao, Central Govt. Stng.Counsel,
‘High Court Bulldlng,Bangalore~l. '

i

- QUBJECT s~ Foruardlno of copies of the Ordeis passed by .
- the Central Administrative Trlbunal Bangalore.l
XXX

Please flnd enclosed hereu1th g copy of the
ORDER/STRY ORDER / INTER IM ORDER/, Passed by this Tribunal

in the above mentioned application(s) on 2-02-1223.
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Ten Others. . - in Karnataka,B'lore and Others.



CENTRAL ADNINISTRATIUE TRIBUNAL
B“NG“LﬂﬁE BFNCH:B“NGﬂlﬁRF

: : ADDL TCATION NO.8/1994 snd
P 197 to 206/1994

TUESDAY, DATED THE 22nD DAY OF FEBRUARY, 1994,

presents Mr. Justice P.K. Shyamsunder, Vice Chairman

i - Mr. T.V. Ramanan, Member(A)

1 Shri m. Jagsdeesha
Aged 30 years

C/o. Gauesh Bakery
HngPsaudra-Begur Road
Bangalore-560 008.

|
|
|
2

Shri\Durgaiah
Aged\31 years

!  Doddakannahalli

: A.KQ COIOny
Karamalaram Post
Bangalocre-560 035,

3. Shri N. Krishnappa

. Roed 32 years

{ Avathi post, Koramauagala
Devauhalli Taluk

' pBangalore Rural Dist.562110

4. Shri m. Mmanjunatha
| Aged 29 years

' c/o. A. Kempeish
Vishwanathapura
Devanahalli Taluk
|~ Bangalore Dist.

Aged 34 years

He Agadur Colony

Inmalihally Taluk

whitefield Bangalore-560 066.

é; Shri iHe Jayaraju
|

Shri H.A. Krishnakumar
Aged 30 years
Hessarghatta, Bangalore. Nporth.

"Smt. L. Shyalaja
Aged 33 years :
140, 'Sharada Colowny
_‘west jof Chord Road
’easavesharanagar

aangélore-sso ‘079

Shri*m.N. Sureshkumar -
Aged 27 years :
S/o.'Shri M. Narayana
793, 76th 'At' Cross ,
Rajajiuagar, Bangalore=560 010,
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9. Shri nanjundsgowds
Aged 36 years
S/o. Sri Lingaiah
15, 12th 'B' Cross
Vyalikaval
Bangalore-560 003,

10, Shri Hauwuma waik
hoed 33 years
223/6, 12th Cross, 3rd Main
Wilson Garden, Bangalore~560 027,

11. Shri K.C. Ramachandreiah
Aged 33 years
S?o. Shri Channagowdaish
790 1st main, Vyalikaval
Bangalore-=560 003. cee

(By Advocate Dr. m.S. Nagareja)
Vs.

1. The Director of ,
. Census QOperations in karnataka
21/1 mission Road, Bangalore-560 027,

2. The Registraer Generael ot India
Ministry of Home Affairs
Government of India, New Delhi.

3. Union of Ipndie
represented by Secretary teo
Government of India
Ministry of Home Affairs

Rpplicants,

Msw Delhi. ' ««e Respondents

(By Shri m.V. Rao, leerned Standing Counsel)

0 R D ER

———

(mr. Justice P.K. Shyamsunder, Vice Chairman)

Heard .

Admit.

We find the contrioversy raised herein is

already covered by & decieion of this Tribunal in 0.A. 428/1992o

Therein while dismissing similar application we had told the

applicants that they must take advantage of the offer made by the

department in that the department will be taking stéps to fill

eea2/-
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SECTIIN GFFIZER
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CERTHAL ADEIINISET ATIE TR,

: setvices are terminatad»depending on raabhlng a target

w..

. v .

! N : 1
up |regular vadanciep by making use of the smployess whose ﬁ

g ! ) N I
which antail removal once the targst or the job need is over, S

The position is szmilar in thie casse also. UWe have no

cption but to-follou the earlier judgemant. with these.

observations, we dismiss this application,

2, We hope that in future if any vacancy arises

which €an be manned by these applicants subject to their

eligibility under rulas, their cases must be'considered nn

top priority basis.‘ It will be advisable for the department

to maintain a compréhsnsive 1ia§ of employees whose services

are terminated in the ménner indicated under ths impugnad_orders.
The department should not follow the policy of pick and chooss

instead strictly recall the candidates in accordancs with
their seniority reflected by the said 1ist and appoint them

in 8 regular fashion.

3. Dr. n.s. Nagaraja, counsel for tha applicant
says that the department has not appointed any physically
handicapped persons at all although there is a quota, If that

is 80, the department should consider the case of physically

;'; {‘ handlcapped persons who generally do not have avenuss of
‘ “:'_’ l 3 \\\-‘\"‘
;\é:i ‘ =  .appointment elsewhsre,
R dﬁ?‘ J*.//é Let a copy of this be sent to the Director
ORLE - __/"/ N

for information and appropriate action. Any infraction of this

direction will be taken up sariously.
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appirionas cergd (TeVo RAMANAN) (P.K. SHYAMSUNDERV

BANGALCRE

|
MEMBER(A) : VICE CHAIRMAN {
|



